
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY,THE TWENry FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITIO N NO:4832 OF 2021

I3418 J

...RESPONDENTS

Between:

AND
1

lA NO: 1 OF 2021

2

Mohammed Anziya Samreen, D/o ltlohammec Mahaboob Pasha, Aged
ibout 20 years,' R/o. H.No.1-14114, Indiranagar, Narsampet, Warangal
District, T.S.

...PETITIONER

The State of Telangana, Rep.by its Principal Serretary, Medical and Health,
Family Welfare De[artmenti Sdcretariat, Near Tankbund, Hyderabad'

The Kaloji Narayana Rao University of Health Sciences, Rep.by its Registrar,
Warangal, Telangana State.

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue a writ, more particularly one in the nature of writ of Mandamus or

any other appropriate writ or writs, order or drrection declaring the action of the

respondents, particularly 2nd respondent in not considering the petitioner for

admission into BHMS course under Management Quota (B and c) for the

academic year 2020-21 as illegal, arbitrary and ,-rnconstitutional and consequently

direct the iespondents to consider the petitioner for admission into BHMS Course

under Management Quota for the academic vear 2O2O-21 in concerned with

notification DL.0510212021 of the 2nd respondent herein

Petition under section 151 CPC praying tiat in the ctrcumstances stated in

the affidavit filed in support of the petition, the High cotrft may be pleased to direct

the respondents to consider and allow the petitioner for counseling to admission

into BHMS Course under the Management Quota (B and c) for the academic year

2O2O-21 in concerned with Notificatro n Dt. 05l02tl/021 , pendinE disposal of the writ

petition
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Counsel for the Petitioner: SRI. P VENKATESWAR RAO (NOT PRESENT)

Counsel for the Respondent No.1: GP FOR MEDICAL HEALTH FW

Counsel for the Respondent NO.2: SRI A. PRABHAKAR RAO SC FOR KNRUHS

The Court made the following: ORDER
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AI
AND

THE HON'BLE SRI JUSTICE J.SREENMS RAO

Writ Petition No.4832 of 2021

ORD R' (Per rhe Honbb tb Chief Jutice Alok Amdlx)

None for the petitioner.

Mr. APrabhal<ar Rao, leamed Standing Counsel for

Kaloji Narayana Rao Universiry of Health Sciences appears for

respondent No.2 (for short'the Univeniry).

In this writ petition, the petitioner inter alia has prayed for

E
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the following relief:

"For the reasons stated in the accompanying

affidavit, it is hereby praled that this C-oun may

be pleased to issue a lWrit, more Particularly' one

in the nature of \Writ of Mandamts or any other

appropriate writ or wris, order or direction

declaring the action of the respondents,

paniculady respondent No.2, in not considering

the petitioner for admission into BHMS Crurse

under management quota (B6d) for the academic

year 2O2O-21 as illegal, arbitrary, unconstitutional

and consequendy direct the respondents to

consider the petitioner for admission into BHMS\1
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course under management quota for the academic

,rear 202Q-21 in concerned with notification dated

05.02.2021 of the 2nd respondent herein, and pass

such other order or other orders as this Court

deems fit and proper."

3. A Division Bench of this Court, by an interim order

dated 26.02.2021, had directed that subject to the petitioner

payrng a sum of Rs.7,500/- towards administrarive chaqges

through online to respondent No.2 and also registration

charges and on producing the original certificates before

respondent No.2 on 27.02.2021 by 11:00 a.rrl, the respondents

shall allos, the peritioner for courseling for admission to

BHMS course under Management quota 'B' and 'C category

for the acadcmic yar 2O2O-21.

4 The academic War 2020-2L is over. In view of the

aforesaid interim order as well as on account of efflux of time,

no further orders are required to be passed in the writ petition.

5 The Writ Pedtion is, accordingly, disposed of. No costs.
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closed.

Telangana. [OUT]

6. Two CD CoPies

fu a sequel, miscellaneous petitions, pending if any, smnd

SD/. N. SRIHARI
ASSISTANT EGIS R

/ITRUE COPY//
SEC oN OFFICER

To,

KKS

1 The Princioal Secretary, Medical and Health, Family Welfare Department,
' seireiiriai. NearTankbund' Hyderabad'

2. The Registrar, Kaloii Narayana Rao University of Health Sciences' Warangal'

Telangana State.

3. One CC to SRl. P VENKATESWAR RAOAdvocate IOPUC]

4 One CC to SRI A- PRABHAKAR RAO SC FOR KNRUH-q [OPUC]

5'TwoCCstoGPFoRMEDiCALHEALTHFW,HighC<runfortheStateof

LS *?;, ,,,./.,



HIGH COURT

DATED:21 11012024
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ORDER

WP.No.4832 ot 2021

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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